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(c) what were the allegations which
the Pres dent of the Committee want-
ed to refute?

The Deputy Minister in the Minis-
try of Home Affairs (Bhrl L. N.
Mishra): (a) to (c). Shri Gajra)
Singh, an officer of the Indian Ad-
ministrative Service and President of
the New Delhi Municipal Committee
pought permission of the Government
under Rule 18 of the All India Ser-
vices (Conduct) Rules, 1954, to have
recourse to legal remedies in regard
to certain rerharks alleged to have
been made by the Hea!th Minister at
a meeting. Shri Gajraj Singh was
advised not to press this matter ana
he has agreed.

I. 0. C. Petrol Pumps

_A_J Shri D. D. Puri;
REIS-A. \ Shri Prakash Vir Shastri:

Will the Minister of Petroleum and
Chemicals be pleased to state the
criterion followed by the Indian Oil
Corporation in the matter of allot-
ment of petrol pumps to private part-
ies in Delhi and New Delhi?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
The general criteria observed in regard
to selection of petrol pump dealers are
financial soundness, commercial con-
tacts and ability to promote sales.
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Mr. Speaker; I have to inform the
House of the sad demise of Shri N.
Sivaraj who passed away at New
Delhi on the 29th September, 1964 at
the age of 72,

He was a Member of the Central
Legislative Assembly during the years
1937 to 1947 and of the Second I.ok
Sabha during the years 1957 to 1962.

We deeply mourn the loss of this
friend and I am sure that the House
will join me in conveying our condo=
dences to the bereaved family.

The House may stand in silence for
a shortwhile to express its sorrow.

The Members then stood in silence for
a shortwhile,




